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ORDER DATED 22-06-2004, : N

Applicant having not been selected [
filed this 0.A. u/s,19 of the A,T.Act,1985
wherein she has also challenged the selection
of Res.No.,4.By filing counter, the Respondents
have explained that the Applicant with grace
marks was called to the viva-voce test and,
however, she did not sedure 60% marks in
agaregate of the written and viva-voce
test taken tg;éther and, as such, she has
not been found&suitablc for empanelment for
promotion, t

None appears farthe Applicant to
prosecute this case, No request has also been
made on her behalf for adjournment,Applicant
is also not present,0n last two occassions
also,none has appeared for the Applicant,No
rejoinder has also been filed by the
Applicant to controvert the explanation given
by the Respondents in the Counter,However,

id and assistance of learned counse
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for the Railways and learned counsel ;‘geazinc
for the Res,No.%4,we do not find any reasoh to

1
interfere in the matter and accordingly,this

O.A, is dismissed,No costs, % W
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